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8hri Ansar Harvaul: I would re-
quest yoU to call for the records and 
lee if he has not made that remark 
in describing this House. 

Shri Sham Lal Sara! (Jammu and 
Kashmir): The matter is most serious 
and it may lead to very serious CoD-
sequences. I think the hon. Minister 
of External Affairs is quite correct 
in asking for time, because I think 
there is some deep-laid international 
conspiracy being hatched. This morn-
ing, I have seen in the papers that 
Sheikh Abdullah has given an inter-
view to Le Mande, Paris, in which 
he has said that he does not intend 
togo back to his country, that ilt, 
Kashmir. He did not mean India. 

Therefore, it would· be very correct 
for all of us to go to the very depth 
of this question. The tinle the hon. 
Minister has asked for should be 
given so that he could go into it 
thoroughly and then come with a 
fuller statement. 

Mr. Speaker: I have already given 
him time. What is the point in stres-
.ing the point apin. 

Sbri Indrajit Gupta (Calcutta South 
West)': When will the hon. Minister 
make the statement? 

Mr. Speaker: Tomorrow, after 
question hour. 

Shrl Swann SlD&'h: Yes. 

1U8 brs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER COMPANIES ACT 

The MinIster of FiDance (Sbri T. T. 
Krlshnamachari): I beg to lay on the 
Table a copy of Notification No. G.S.R. 
297 dated 27th February 1965, under 
sub-section (3) of section 620A of the 
Companies Act, 1965. 

[Placed in Library, See No. LT-4114/ 
66] 

REPoRT OF CoMMI'lTll:E ON PANCHAYATI 
RAJ ELBcTIONS 

The ParUamentary Secretary to the 
MiDlster of Community Development 
aDd Co-operation (Shrt Shlnde): On 
behalf of Shri S. K. Dey, I beg to lay 
on the Table a coPy each of the Re-
port of the Committee on PanchayaH 
Raj Elections, 1965. [Placed in Lib-
rary. See No. LT-4115/85]. 

NOTIFICATIONS UNDER CENTItAL ExCISE 
AND SALT ACT, CUSTOMS ACT AND 

INCOME-TAX ACT 

The Deputy MinIster in the Mlnl8try 
of FiDance (Shrl Rameshwar Sahu): 
I beg to lay on the Table a copy each 
ot the following Notifications:':""" 

(i) GSR 290 dated 27th February 
1965, making certain further 
amendment to the Customs 
and Central Excise Duties 
Export Drawback (General) 
Rules, 1960, under section 38 
of the Central Excises and 
Salt Act, 1944; 

[Placed in Library, See No. 
LT-4116/65] . 

(H) GSR 294 dated 27th February 
1965, under section 159 of the 
Customs Act, 1962; 




